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mce : H.1.D.G.-5, Deendayal Nagar, Phase-1, Kanth Road, MORADABAD, Uttar Pradesh-244001, India

; CIN No. : U15142UP2005PTC030411 =

ice : H.1.D.G.D.-5, Deendayal Nagar, Phase-l, Kanth Road, MORADABAD, Uttar Pradesh-244001, India
e-mail : samlkfoodsprlvatehmled@gmall com

B. O. : A3/504, Coral Woods, Hoshangabad Road, Bhopal - 462047 (M.P.)
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sent Order \
Paryavaran Parisar, Bhopal 16 mp

Tele : 0755-2466191, Fax-0755:2463742

PCB ID: 108409

>

)
i

E - —
J F CCA-Renewal :I L NARADITE {0 W B4 [EA0ES CONSENT NO; **¥

: Occupier,
.. Sanik Foods Pvt. Ltd. (Sand Mine),
15ra no.1229,/ 23.00 Haq., village- bhumika,

y : Bhumika,
| + Majholi,Dist : Sidhi, (M.P.)

under section 25 of the Water (Prevention & Control of Pollution) Act,1974 " under

srant of renewal of Consent
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Your renewal of Consent Application Receipt No. 743955 Dt. 12/11/2018

2nce to your above application for renewal of consent has been considered under the aforesaid Acts and existing rules
1e M. P. Pollution Control Board has agreed o grant consent up to 31/12/2019, subject to the fulfillment of the terms &

. enclosed with this letter and-

CT TO THE FOLLOWING CONDITIONS : ‘
ition: Latitude & Longitude: 24" 09" 38" N 81V 537 28.17”, 2409’ 40.96” N , 81° 53° 35.49” E, 24° 0%’ 58.16” N, 81°

53 25207 B,24°0%° 5%.087 N, 81" 53733 47" E,
Fhasta noA229 23 00 Fag,, Village- Blanmik, Tansee)- Majoli Dist-Sidhi (M .P.)

ining lease areas 23.0 Ha
roduct &. Ymd\lct\(m Capacxty :
.= Product B \ Lo e <GEROty - P
__Mmmg of Sand - \ 69000 Cn})\c Meter PeY year
stes- For any change in abow e e b siseal from the board.

\\’&\\\\\'mmm\\\\%\mm 3UL202019 and has to be renewed before expiry of consent validity. Online app\xcanon through

TGN 1N AT IR HH R i assin e s d b Ceetiniwfors, iy of the consent/Authorization.
Board reserves the right to amend/cancel / revoke e adbeve CORMRION TN HRrl B NIdi, 1 e iineneessinsi.,

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

Cto :-
District Mining Officer, (Mining Section), Collector office, Sidhi Dist. Sidhi (M.P.) for information

| District Mini
2. M.P. State Mining Corporation, Arera Hills. Juil Road, Bhopal (M.P.) for necessary action please

3. Regional officer, Regional office. MPPCB. Rewa (M.P.)

Pgtacy S wotik Aibbsdr’
ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 22/12/2018 14:16:34
Organic Authentication on AADHAR from UIDAT Scrs er)
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: AINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :
Baity qmnmyof trade effluent at out fali of the unit shall not exceed 0.00 KL/day, and the daily quantity of sewage at
il of the unit shall not exceed 0.60 KL/day

[rade Effluent Treatment:- ( If any)
»e applicant shall provide comprehensive effiucnt treatment system and maintain the same properly to achieve following

ndards-

pH Between  5.5-9.0 ™S . Notexceed 2100 mg/l. 1
Sespended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l.

BOD ; Days 27°C Not exceed 30 mg/l.

‘COD Not exceed 250 mg/l

rOll and grease Not exceed 10 mg/l. é

For othcr parametcrs gcneral standards of discharge us notitied under EP Act 1986 shall be applxcable

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system and maintain the same
properly to achieve following standards-

‘pH Between 6.5-9.0 V
:Suspended Solids Not exceed 100 my/l.
&BOD 3 Days 27°C Not exceed 30 mg/i.
%COD Not exceed 250 mg/l.
}Oil and grease Not exceed 10 mg/l.

t

e

4. The effluent shall be treated up to prescribed Standards @nd reuse in the process, for cooling and for green belt
devolvement/gardening within premiscs. Hence zero discharge condition shall be practiced. In no case treated effluent shall

be discharged outsidg of industry/unit premises. .

3, Any change in production capacity, process, raw malterial used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of u fresh consent upplication for prior permission of the Board

6. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

7. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

8. Compilation of Monitoring-
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing 1est procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical mcthods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online

through XGN the same to the Board.

9. Recording of Monitoring-

i. The applicant shall make and maintain online records ot all information resulting from monitoring activities by this
Consent.

ii. The applicant shall record for each measurement of sampies taken pursuant to the requirements of this Consent as
follows:

x O A e 34 & LAPNE i le VO A ’!7[!1[’1910

C“wa—‘_’q'f‘% ‘-Wp—h AV T TR g am] R | A
- Certificate generated from "www.xgn.mp.nic.in" are valid and does ot reg
1ber.

ire physical s:grmlurer, the certificate can be validated online from "www.xgn.mp.nic.in" using "TPAV" Page: 2




ONSCIIL UIdCl

N2l exact place and time of s.lmphng
(il) Thev»ltes on which analysis were performed
(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
’the apphcant monitors any Pollutant more [requently as is by this Consent he shell include the results of such

itoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
ne Board: Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

[he applicant shall retain for a minimum of 2 years all records of monitoring activities including all records of

ibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation,

: period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants

] the applicant or when requested by Central or State Board or the court.

. Reporting of Monitoring Results:-
onitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
!

port on line to the Board.
|

1. Limitation of discharge of oil Hazardous Substance in harmful quantities:-
he applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
ato natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive

he applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses

12. Limitation of visible floating solids and toam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.
L

13. Disposal of Collected Solid-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)

Rules 2016. And/other Solids Sludges, dirt, silt oy other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pullutant from such materials from entering any such water Any live fish
Shall fish or other animal collected or trapped us a result of intake water screening or treatment may be returned to eaters .

body habitat.

14. Provision for Electric.Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and

"

conditions of the Consent.
15. Prohibition of By pass system-
The diversion or by-pass of any discharge (rom facilities atilized by the applicant to maintain compliance with the terms

and conditions of this Consent in prohibited except :
i. where unavoidable to prevent loss ot life or severe property damage, or

ii. Where excessive storm drainage or run ofT would damage any facilities necessary for compliance with the terms and |
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such I
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

ment shal) submit the information online through XGN in reference to compliance of

16. Industry/Institute/mine manage
consent conditions.

Additional Water conditio:s:.- {i{ -

- management shall provide toilets for lubors.

DAL INO Y gy

RNPPRETRNT G L C AL T T e d N s QT7C6 2L IINLEG
4 RIS RO e i S S U 3 ’, ‘_7“‘-'"\‘\‘ A VWU IUV"'-" K ] VKXY .
" using "TPAV" Page: 3/6

ﬂ\lll ‘l\vll\' ALY
A Y
“ertificate generated from "www.xgn.mp.nic.in'" are valid nu(l (I avs nol reqore physical signatures, the certificate can be validated online from "www.xgn.mp.nicin

NT.




h ¢ adequate ™
an75 dB

43 ye emission SOUrce
to avoid the public

5, Mine management ghall tak
46 gener.a\ imptovement of environ
ol
%2 Additional Air condition

(A) during day t

auisance-

made pueed t

¢ effective stey
mental cond

oise level 8°
ght time-

uring ni
gpillages etc shall be ens

casures tor control ot n
ime and 70 ABA) d
as Jeakugess seepuges,
ons of particulatc matter generated due

such

S
to transpo

o contro! (he tagitive emissi
s along with road for

p\antat'\on of the 1ocal tree gpecie

sive tree
al condition

ys for extet
as grated in addition

ions and

yaterial \ransportation

& Mine manage shall provxde puccdt road for 0
e Mine manage hall not us® village road for \ru‘.‘\sportz\\'mn.
3) Mine managem shall rovide fugitive emission control arrangements:

4 3

= $

This Certificate generaletl from L

Number-

www.Xg1-

S

rtation




not to cause any nuisance/pollution. The applicant shall take ne
site, If required.

Non Hazardous Solid waste3°

iType of waste

%Scrap/ Plastic packing material wood, card board. gunny begs cte

H
i
;

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as

cessary permission from civic authorities for disposal to dumping

Quantity Disposal

Sale to authorized party/As Per CPCB. !
MOoEF Guide lmes / Others. ;

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,

upon the representation of credentials:
a. To inspect raw material stock, manufacturing processe
Board.

s, reactors, premises etc to perform the functions of the

b. To enter upon the applicant’s premises wherc an effluent source is located or in which any records are required to

be kept under the terms and conditions of this Consent.

c. To have access at reasonable limes to any records required to be kept under the terms and conditions of this

Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge vi pollutants.

3. This consent/authorisation is transferable, in case of change

of ownership/management and addresses of new

Owner/partner/Directors/proprictor should immediately apply for the same.

4. The issuance of this Consent does not convey uny property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion ol personal rights, nor any infringement of Central, State or local laws or

regulations.

5. This consent is granted in respect of Water pullution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does

not relate to any other Department/Agencies. Licensc required
unit separatelyand have to comply separately us per there Act

from other Department/Agencies have to be obtajned by the
/ Rules. i

6. Balance consent/authorisation fee, if any shall be rccoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the

date of expiration of this consent/authorisation

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the

imposition of criminal penalties as provided under the section

42(g) of the Water Act or section 38 (g) of the Air Act.

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure

to disclose fully all relevant facts.

(c) A change in any condition that requires teinpurary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the
necessary action will be initiated against the industry.

Additional condition:- {if an] :-

consent granted will automatically be taken as canceled and

1. If the stream is dry, the excavation must not proceed beyond the lowest undisturbed elevation of the stream bottom, which is

a function of local hydraulics, hydrology. and geomorphology

2. The mine management shall ensure the conservation of river ecology & its Natural course. Established water conveyance
channels should not be relocated straightencd or modified.

3. Tree plantation shall be carried out in open urea availuble along the bank of River to conserve its Natural course.

4. The maximum depth of the mine pit shall not exceed 3 .

mining shall be done.
5. The mining activity shall be done manually. Mining wi
loading the sand in small trolleys .No dumpei/urucks shall
loadmg/transporung of sand.
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0 meter & mining shall be done above the water level. No in stream
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Mmm Proper wir pollution control arrangements shall be provided at yard to prevent fugitive
imﬁm@’ummmng activity.

wefimnclies will be covered with tuurpoline to minimize dust/sand particle emissions. Vehicular emissions should be

% omnrod #ad regularly monitored for compliance of emission norms. Vehicles uqed for transporting the mineral

i - cgwered with tarpaulins and optimally loaded.

& Afer miming is complete, the edge of tic pn should be graded to a 2.5:1 slope in the dxrectlon of the flow. -
4 Mz management shall submit the annual replenishment plan. The amount towards reclamation of the land in MLA shall
be carnied out though the mining departmient: the appropriate amount as estimated for the act1v1ty by mining department has
to be deposited with the Collector to take up the wctivity after the mine is exhausted.

10. The mine Management shall submit ¢nvironinental statement for the previous year ending 3 1st March on or before 30th
September every year to the Bourd.

11. The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by
MoEF/CPCB/MPPCB from time to time as required and, if applicable.

12. Mine management shall install industrial grade HD IP (Internet Protocol) Pan-Tilt-Zoom (PTZ) Camera with minimum 5X
zoom and night vision facility for remote surveillance and constant vigil of emission source and effluent discharge points.

13. Mine management shall establish suituble connectivity of IP-Camera with Environment Surveillance Centre at the HQ of
M.P. Pollution Control Board for monitoring and data transmission purpose.

Consent/authorization as required under the  Water (Prevention & Control of Pollution) Act, 1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and guscous emission.
For and on behalf of
M.P. Pollution Control Board

/C,%' /Wf7 "

( Member Secretary )
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